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Per Pawan Singh , Judicial Member:

1. This group of four appeals by assessee are directed against separate

orders of CIT(A) -39, Mumbai for assessment years (AY.s) 2004-05,

2006-07, 2007-08 and 2010-11. AIll appeals are filed beyond the

prescribed period of limitation which we have tabulated below :-

AYs 2004-05 2006-07 2007-08 2010-11
Dt. of Order of | 17.12.2013 | 06.01.2014 | 06.01.2014 | 27.07.2012
CIT(A)

Appeal filed on

27/05/2016 | 27/05/2016 27/05/2016 27/05/2016

Delay in filing of
appeal( days)

1183 537 537 1409

2. All appeals were listed on 9/09/2018. None appeared on behalf of the

assessee despite service of notice through RPAD on more than one

occasion. The notice was sent for the hearing on 19/09/2018 is returned
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back with the remark of the postal authorities “left”. Therefore, we are
left with no other option but to decide the case after hearing the Id. DR
and on the basis of material available on record.

. Ld. DR submits that all the appeals are filed beyond the prescribed
period of limitation. The assessee has not explained entire delay in filing
the appeals. The assessee’s approach is casual towards filing of appeals
and in seeking the condonation of delay in filing the appeals.

. We have considered the submission of the Id. DR and perused the
records of the case. Perusal of records reveals that Id. CIT(A) passed the
order impugned order on different dates as we have referred in para-2
above. The assessee has filed all the appeals on 27/05/2016. Thus, there
is delay of 1183 days in appeal for AY 2004-05, 537 days in AYs 2006-
07 &2007-08 and 1409 days in AY 2010-11.

. The assessee has filed an application for condonation of delay in all
cases/appeals. In the application the assessee has vaguely pleaded that
copy of CIT(A) was not served upon the assessee and copy of the same
was obtained recently, that the applicant/assessee was under treatment at
his native place and had shifter to Rajasthan. The assessee was prevented
from sufficient cause. A medical certificate is also attached. A similar
contention is disposed in vide affidavit filed by the assessee in support of

application for condonation of delay. The assessee has not explained as
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to how and when the impugned order was received. Perusal of Form-36
shows that the assessee has given his Mumbai address. The assessee has
not disclosed his address of native place. In the medical certificate it is
mentioned that the assessee was advised rest from 15/05/2014 to
14/06/2015. All the appeals are filed on 27/05/2016. The assessee has not
explained the delay of further one more year (365 days). Even otherwise
the contents of the application and affidavit are vague which does not
inspire the contentions. Therefore, we are not convinced by the
explanation/reasons put forth for condonation of delay in filing the
appeal. In the result, application for condonation of delay is dismissed.
6. Resultantly the appeals are dismissed as being not admitted.
In the result, all the appeals are dismissed in limine.

Order pronounced in the open court on 18.10.2018.
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(G.S. PANNU) (PAWAN SINGH)
VICE PRESIDENT JUDICIAL MEMBER
Mumbai; Dated: 18/10/2018

Jv.Sr.PS.

Copy of the Order forwarded to :

1.Appellant /sTfiem=ff 2. Respondent /sre=ff

3.The concerned CIT(A)/Sag sdI T AT <, 4. The concerned CIT /593 ST I
5.DR “C ” Bench, ITAT, Mumbai /fFarfra gfafafs, @=die sraramrgas

6.Guard File/TTE wTEer

AMAMIATY/ BY ORDER,
IY/TETIF dSt T Dy./Asst. Registrar
AT AT Afwor, qa< /ITAT, Mumbai.



